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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,PRINCIPAL BENCH,NEW DELHI

OA NO, 1205 of 1988

V,P,Wadhua v/s U0l
Present: Mr, N,L.Duggal,Advocate for the 4pplicant.

Admitted, Notice to the Respondents,

be filed within two weeks thereafter,

~

" The.case be listed before the Deputy Registrar on
15,9,1988,

Notice on interim relief be issued for 19,8.1988,
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Let counter be filed with six wesks, Rejoinder, if any,
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DA 1205/88

19,8,/88

Present : | Shri NelLd! Duggal, Counsel for the
applicant,

Shri Inderjit Sharmn, Cuunsal for.
o the respondents, .

Heard the learned counssl for both ths partiéée
Shri'Inderjeet Sharma, learned counsellfor tha"

respondents has produced a copy of the Railuay Board's

- -

letter dated 22,7,88 withdrawing the impugned order ‘
.and deciding that ;he_;ppljcadt's notice of voluntary
retirement given in 1984 would Ee,accapféd with effact
fram 741,84 and that éhe .ﬁglicant@ retirement benefite
will Be calculated and disbursed uigh'arrears
‘15" expa&itiougly; Thus the cause af action in the main
application QA 1205/88 deesJﬁbt survive; ;ué, therefore
'diapasa of the OA 1205/88 as 1nf£Uﬁ§?us with the
ﬁirectionﬁ‘to the respohdenﬁs'tﬁat ;ll'the ratiremen;-

G
1 and terminal benefits te which the applicant is
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entitled with effact from 7@1 1984, should ba paid to
him along with interest as preacribed by the deernment
Arin lccordande.uitb relevant rules and instructions
- within a period of 4 months frofn the date of communioeti
of this order, Caby'af-thg or&er be giyan;daatiltp

‘both the partiess
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